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1949 : TON. Act Cotton (Trade Stocks) Census 121 

l[TAMIL NADU] ACT No. XLVIT OF 19492. 

[THE ~ [ T A ~ u L  NADU] COTTON (TRADE STOCKS) CENSUS 
m 

Acr, 1949.1 

I 

WHEREAS it is expedient to provide for the collection of 
statistics relating to stocks of Indian raw cotton held by 
traders and owners of ginning and pressing l actories in the 
3[State of Tamil Nadu] ; It is hereby enacted as follows:- 

1. (1) This Act may be calletl the ILTarnil Nadu] Shorttitle, 
Cotton (Trade Stocks) Census Act, 1941). extent and 

cotlmence- 
(2) It exten6 s to the whole cf the 4[State of Tamil merit. 

(3) This section shall come into force at once ; C 

and the rest of this Act shall come into force on such 
sdate as the '[State] Government may, by notification in 
the *Fort St. George Gazette, appoint. 

1 These words were substituted for the word "Madras" by 
-. 

n of taws Order, 1950. 
the Tarnil Nndzl Government Ganetl2. . 
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1 2 2 ~ ~ o t t o n ~ ( ~ r a d k  Lgcks). Censur 11949 : T.N. Act mW 
2. In this Act, unless there is anything repugnant in 

the subject or context- 
(a) " Committee" means the Indian Central Cotton & 

Committee constituted under the Indian Cottcn Cess Act, Act 
1923 ; 

(6) " cotton" means ginned or unginned Indian 
raw cotton or cotton waste ; 

(c) " cotton ginning factory " means any place 
4 

where cottou nbre is separated from cotton seed by any 
process involving the use of steam, water or other mecha- I 

nical power or electrical power ; 

(d) " cotton pressi.ng factory " means a factory as Central 
defined in the Factories L-ct, 1948, in which cotton is Act 

* * 

pressed into bales ; 1 x 1 1  of;{ 
194% 

(e) " Director " means the l[Director of Agricul- 
1 

ture, Tamil Nadu] i 
eF I 

( f )  '' owner "'in relation to a cotton ginning or pres- 
sing factory, means the lessee ot mortgagee in case the 
factory has been leased or mortgaged with possession, 
and the owner in any other case and includes any agent 
of such lessee, mortgagee or owner having cont:ol over 
the factory 

(g) " prescribed " means prescribed by rules made , a 

under this Act ; . 
i 
3 

.. (h) " trader " means a person other than an owner, 
carrying on the bl siiless of buying or selling cotton fos 

. , the wpose  of gain or profit, and includes- . $- . - (i) a - manufactwer, an importer OF an exporter - % ;yp GI 4 
'who carriqs on such business ; and 

, zi 
(5) a broker or commission agent who' enters : d 1 

into contracts for the sale or purchase of cotton on behalf , ,. : 

of others, and stocks cotton on the& behw 
t i  A 

-I 

i . I/ 
. x  ;4 - 3.. Every tiader arid every owner shall,. in respect of ..d 
r.1 each place where he' carries on busbese  3% 

(a) keep books of account in the prescribed formi 
- a d  P . '1 

t . :  

, . & +  

1 Thid expression was subrtiMed for t t e  exmession wireekr ,', + d 
- -  - - -  --- -----V. 

of Agdculttfre, Madras " by paragraph 3 (2) of *he Tamil Nadu ' 
Adaptdon of Laws Order. 1970. 
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%a' 
r ,- * 

(b) furnish to the Director -or other orescrihed - - 
,r--------- 

authoriiy, within the prescribed time, a return in the 
 res scribed form showing (il the auantitv of each vgrinty 

Y \ I  L , -- ---A- r - * - r r  

cotton held by him on the 31st January and the 31: 
gust of each vear and (iil such otheP narticn1a.r~ a c m n  

Provided that where there is more than one owner, 
nd one of them has furnished the return afor2said. it -- - - - - -- - 

2 -- 
shall be'deamed to have been furnished by all of them. 

4. (1) All accounts, documents dnd vouchers relating to 
tocks, purchases, sales and deliveries of cct:on kept by any 

trader or owner and all stocks of cotton hdd by him shall 
be open to inspection at all reasonable times by the Direc- 
tor or any officer authorized by him in writing in this 

(2) The Director or 'any officer so a u t h o r i ~ ~ ~ :  ?hall 
have power at allreasonable times to enter and. search any 
building, vessel, veliicle or place where anyira.der or ownei 
is rcasona bly believed to a i* ry  on bu sincss 01- kccp s; ocks 
of cotton, for the purpose of collecting any infbrmation' 
reauirid for the purposes of this Act or 2:ny ruie made 
t hGe znder , verif$ng? he correctness of any such infor ma- 
tion, or satisfying himself whether the provisions of this 
Act or of any rule made thereunder are being complied 
with and to examine any person found in or about any 
such building, vessel, vehicle or place. 

5. The Director my use the returns furnished under 
section 3 and the information obtained under section 4 for 
corn~iling the statistics required by the Committee or for 

other purpose specified by the '[State] Government by 
era1 or special order. 

, 6. (1) Save as provided . a in this Act, - no . - particulars con- 
tained in any retur a or information fur nlshed! or obtained 
under this Act shall, without the previaus coasent in 
writing of  the trader or owner concerned, or an agent 
authori=d by him in this behalf be publisted in such a 
manner as to permit of their identification as referring to 
8 a i m  tar cotton ginning or pressing fact or y or the busi- 
-n& of a particular irader or owner. 

1 This word was substituted for the word ''Provin~ial" by thg 
Adaptation of Laws Order, 1950. 

Right of 
inspection, entry and 

search. 

I 

Use of 
returns, 
statistics and 
informat ion. 

Restriction 
of publica- 
tion of 
returns and 
information. 
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124 Cotton (Trade Stocks) Cennu t1949: T.N. Act X&YII 

.-. 
(2) All particulars contained in any return or infor- 

mation furnished or obtained under this Act shall be treated 
as,confidential ; and no such prrrticul?.r s shall be disclosed 
to any per sou except fol i he purpose of i~avestigat ing any 
offence punishable under this Act or any other law for - 
the time being in force or of prosecuting any person in 
respect of any such offence. 

Penalties. 7. (1) Whoevcr- 
(a) f~.ils to keep I?OOPQ gccn~~nt as required by 

section 3, clause (a), or 

(b) without lawfu3excuserefuses,or failstofurnish 
a return as requil ed by section 3, clituse (b), or 

< 

(c) furnishes any retur n under section 3, clause (b), . 

which he knows or has reason to believe to be false, 
incorrect or incomplete, or 

(6) without lswfu 1 excuse refuses, or fails to answer. 
or gives any answer which he knows to be fz-lse, to any 
question put to him under section 4, sub-section (2), or 

I 

(e) voluntarily obstructs eny officer in the 'dis- 
charge of his functions under this Act, 

shall be punishable with fine which may extend to five 
hundred rupees, and with an addition31 fine which may 
extend to two hundrcd rupees for cvcr y day  after t be first ' 

during which t he offence continaes. 

Explanation.-If a false, incorrect or incomplete re- 
- turn has been furnished under sec i ic~  3, clnusc (b), the 

offence s h l l  be deemed to con1 inuc until a I rue, correct -' - 
and compfete return has been furnished. 

* 

(2) Whoever wilfully discloses sny  prcrticv brs cc n- 
tained in any return cr informetion furnished. or obtained - 
under this Act otl~erwise than in the l~.wful disch~.rge c?f 
his functions shall be punishable with imprisonment for a 
term which may extend to six mon? hs, or with fine 
which may extend to one t housnnd rupees, or with both. 

r 

.4 

Cognizance 8.NoCourtsh2lltakecognizance- 
of offences. . 

(i) of an offence punishable under section 7, 
., section (I), except on a complaint in writing oft he Dire 

or any officer authorized by him in writing in this 
and K 

-.- - 

--- 
a.  
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